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(ii) 10 years, and
(iii) 5 years;

(b) whether it is the policy of Gov-
-ernment that such officery should not
remain at a particular station conti-
nuously for such a long period so as
1o avoid developing undue influence;
and

(c) if so, the steps being taken to
bring down the number of officers
referred to above?

The Minister of State in Ministry-
1ry of Rallways (Dr. Ram GSubhag
Singh): (a) (i) Nil

(i) 14

(iii) 30.

(b) and (c). The policy of the
Government is that officers should
not be pormally retained at one place
for unduly long periods. Transfers
are periodically made, keeping, in
view administrative requirements
Among the 34 officers referred to in
part (a), 17 are Administrative
Officers who have to be kept at Delhi,
as the Administrative posts are only
in the Headquarters office at Delhi.
The remaining 17 officers have most-
ly been transferred from one post %
another in the Headquarters office or
in the Divisional office and from the
Headquarters office to the Divisional
office and vice-verse. In a few cases,
officers have to be kept in the same
post for long periods on account of
the specialised nature of the job.

Export of Handloom Goods

226. Shri M. Malalchami: Will the
Minister of Commeroe be pleased o
state:

(a) whether it is a fact that the
total export earnings of handloom
goods during 1995-66 have exceeded
that of 1964-85; and

(b} if 30, whether all the accumu-
lated stock of handloom goods has
been cleared?

The Deputy Minister in the Minle-
try of Commerce (Shri 8. V. Rama-

and Ships by Pakis-
istan (C.A.)
swamy): (a) The exports of hand-
loom goods during 1965-88 (April-
August) were of the order of Rs. 6'47
crores as against Rs. 4'74 crores for
the corresponding period in 1064-85.
The tota] exports of handloom goods
during 1964-85 (April 1964-—March
1065) were of the order of Rs 15:04
crores.

(b) There is still some accumula-
tion of handloom fabrics in Andhra
Pradesh, Madras and Maharashira,
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CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

IMPOUNDING OF INDIAN GHIPE AND
CONFISCATION oOF JUTE, TEA ETC. BY
PARSITAN
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The Minister of Transport (Shni

Raj Bahadur): I have a statement to

make; it is a lengthy one; it runs over
about 11 pages.

Mr, Speaker: Is he prepared 1o lay
it on the Table of the House?

That would be circulated and then

I will allow an opportunity to Mem-
bers (o put their questions

Shri Raj Bahadur: | lay the state-
ment on the Table of the House.
|Placed in Library. See Nu. LT-
5075/635).

An hon. Member: ]t may be eircu-
lated today.
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Mr Speaker: It cannot be circulat-
od #odny. M they are gatisfled, T sug-
@est that they may look into the
wtatement and 1 will allow an oppor-

frei & art & Tr@ F@ w1 W
fremm anfgw, anf 2w ot grere

#unity later.

WIT AT §EE wgd £, a1«
w1 R ETHE B 3@ F At d e
warat & o her @ awar g

st Tm gt (TTR) oW A
W w1 fawt a1 awar

W AR A1 EW 8 1A RATC
w1 " F
12.02 hrs.

RE: MOTIONS FOR ADJOURNMENT

AND CALLING ATTENTION
NOTICES.
{Query)
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